








LEGISLATIVE ASSEMBLY 
NATIONAL CAPITAL TERRITORY OF DELHI 

Bulletin Part-I 
(Brief summary of proceedings) 

Tuesday, 05 July 2022 / 14 Aashaadh 1944 (Saka) 
No. 26 
11.04 AM 

Smt. Rakhi Birla, Hon’ble Deputy Speaker in-Chair 
 

1. 11.05 AM Shri Saurabh Bharadwaj, Hon’ble Member raised the issue of a news item 
published in Hindustan (Hindi) Newspaper titled as “‘आप ’ के दो िवधायक CBI 
जांच के घेरे मŐ” wherein it was stated that Shri Sanjeev Jha and Shri Mukesh 
Ahlawat, Hon’ble Members were to be examined by the CBI for letters they had 
written to DTC requesting for transfer of Drivers and Conductors. He alleged that 
the CBI was deliberately planting such stories to defame the legislators. Shri 
Sanjeev Jha also spoke on the issue.  
The Members of Ruling Party came into the well of the House and raised slogans 
against CBI and BJP and demanded an immediate discussion on the said matter. 
The Chair requested the Members to take their seats. 
However, uproar and sloganeering continued. 
 

2. 11.12 AM The Chair adjourned the House for 10 Minutes. 
 

3. 11.24 AM House reassembled. 
Hon’ble Deputy Speaker in-Chair. 

4. 11.25 AM Taking sense of the House, the Chair took cognizance of the matter raised by Shri 
Saurabh Bharadwaj and Shri Sanjeev Jha, Hon’ble Members and allowed 
discussion on the news item.  
 

Special Mention (Rule-280) : 
The Chair directed that the matters raised by the following Members under Rule-
280 be treated as read : 

1. Shri Naresh Yadav 
2. Shri Om Prakash Sharma 
3. Shri Jai Bhagwan 
4. Shri AbhayVerma 
5. Shri Jitender Mahajan 

6.  Smt. Bandana Kumari 
7.  Shri Abdul Rehman 
8.  Shri Ajay Mahawar 
9.  Shri Jarnail Singh 
10.  Shri Rohit Kumar 

 
 

5. 11.37 AM The Members of Opposition Party raised objection for allowing the discussion on 
the news items by stating that it was in violation of the Rules of Procedure.   
The Chair drew attention of the Members of the Opposition to Rule-293 and 
requested the Members to take their seats without further arguments.  
The Opposition Members continued to argue with the Chair. 
The Chair named Shri Ajay Mahawar, Shri Abhay Verma, Shri Anil Kumar Bajpai 
and Shri Jitender Mahajan, Members of Opposition from the remaining part of the 
proceedings of the sitting due to their indecorous behaviour and directed the 
Marshalls to escort them out of the House. 
 

6. 11.37 AM The following Members participated in the discussion  :- 
1. Shri Saurabh Bharadwaj 
2. Shri Sanjeev Jha 
3. Shri Kuldeep Kumar 



4. Shri Rituraj Govind 
5. Shri Vishesh Ravi 
6. Shri Madan Lal 
7. Shri Mohan Singh Bisht 

 

Shri Saurabh Bharadwaj, Hon’ble Member moved the following Resolution : 
“Taking cognisance of the news reports published in few Newspapers in Delhi 
regarding the CBI enquiry against the Hon’ble Members of this House who have 
forwarded or recommended transfer of employees like drivers and conductors in 
DTC; 
This House strongly condemns the CBI in its attempt to selectively target elected 
Hon’ble Members who were performing their duties that are expected from elected 
representatives” 
Shri Virender Singh Kadian, Hon’ble Member moved the following 
amendment: 
“This House also recommends that the matter of some newspapers and news 
agencies publishing the names of the Hon’ble Members of the House for frivolous 
matters like this to the Privileges Committee.” 
 

Shri Manish Sisodia, Hon’ble Deputy Chief Minister also expressed his views. 
 

 The following Resolution (as amended) was put to vote and adopted by voice 
vote: 
“Taking cognisance of the news reports published in few Newspapers in Delhi 
regarding the CBI enquiry against the Hon’ble Members of this House who have 
forwarded or recommended transfer of employees like drivers and conductors in 
DTC; 
This House strongly condemns the CBI in its attempt to selectively target elected 
Hon’ble Members who were performing their duties that are expected from elected 
representatives; and 
 This House also recommends that the matter of some newspapers and news 
agencies publishing the names of the Hon’ble Members of the House for frivolous 
matters like this be referred to the Privileges Committee.” 
 

7. 12.37 PM Shri Mohan Singh Bisht, Member of Opposition requested the Chair to allow Shri 
Ajay Mahawar, Shri Abhay Verma, Shri Anil Kumar Bajpai and Shri Jitender 
Mahajan, Members of Opposition to resume their seats in the House. 
The Chair agreed to the request and the Members concerned took their seats in the 
House. 
 

8. 12.39 PM Shri Dilip Pandey, Hon’ble Chief Whip raised an issue with the permission of 
the Chair for censuring the Central Government for issuing orders for demolition 
of 53 Temples in Delhi. 
The following Members participated in the discussion : 

1. Shri Virender Singh Kadian 
2. Smt. Atishi 
3. Shri Ajay Mahawar 
4. Shri Vishesh Ravi 
5. Shri Saurabh Bharadwaj 
6. Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition 

Arguments ensued over the issue of demolition of Sant Ravidas Temple in 
Tughlakabad area by DDA.  Heated exchange of words between Ruling and 
Opposition Members continued. 
 



9. 01.36 PM The Chair adjourned the House for Lunch-Break. 

10. 02.54 PM House reassembled. 
Hon’ble Deputy Speaker in-Chair. 
 

11. 02.55 PM Papers laid on the Table: 
Shri Manish Sisodia, Hon’ble Deputy Chief Minister laid copies of the 
following on the Table of the House: 
1. Audit Report on ‘Social, General and Economic Sectors(Non-PSUs)’ of the 

Comptroller and Accountant General of India for the year ended 31 March 
2018 (Report No 1 of 2020). 

2.  “State Finances Audit Report” of the Comptroller and Accountant General of 
India for the year ended 31 March 2019 (Audit Report No.2 of 2020). 

3. Finance Accounts of the Government of NCT of Delhi for 2018-2019. 
4. Appropriation Accounts of the Government of NCT of Delhi for 2018- 2019. 
5. Audit Report on ‘Revenue, Economic, Social and General Sectors and PSUs 

for the year ended 31 March 2019 (Report No.1 of 2021). 
6. Finance Accounts of the Government of NCT of Delhi for 2019- 2020. 
7. Appropriation Accounts of the Government of NCT of Delhi for the year ended 

2019-2020. 
8. “State Finances Audit Report” of the Comptroller and Accountant General of 

India for the year ended 31 March 2020 (Audit Report No.2 of 2021). 
9. Finance Accounts of the Government of NCT of Delhi for 2020- 2021. 

10. Appropriation Accounts of the Government of NCT of Delhi for the year ended 
2020-2021. 

 

12.  Shri Ajay Dutt made a statement expressing his anguish over demolition of Sant 
Ravidas Temple in Tughlakabad in the year 2019. 
 

13. 02.56 PM Short Duration Discussions (Rule-55) : 
The Chair stated that the discussion on ‘The situation arising out of the 
unconstitutional working of the Services Department which is refusing to even 
reply to the Assembly and its Committees’ was not being taken up due to 
paucity of time. 
The Chair made a brief statement on the issue and constituted a “House 
Committee on the non-receipt of replies from Services Department” and 
nominated the following Members to the Committee with the directions to 
submit a report within 48 hours :  
1. Shri Rajesh Gupta - Chairperson 
2. Smt. Atishi 
3. Shri  Somnath Bharti 

 
14.  I. Shri Saurabh Bharadwaj, Hon’ble Member initiated discussion on 

‘Conspiracy to delay MCD elections in an unconstitutional and undemocratic 
manner for the fear of losing MCD’. 
The following Members participated in the discussion : 
1. Shri Durgesh Pathak 
2. Shri Ajay Mahawar 
3. Shri Rohit Kumar 
4. Shri Rajesh Gupta 
Shri Arvind Kejriwal, Hon’ble Chief Minister replied to the discussion. 
(Shri Rambir Singh Bidhuri, Hon’ble Leader of Opposition and other members 
of BJP walked out in protest against the statement of the Chief Minister) 



15. 04.25 PM Adoption of Report : 
Shri Jarnail Singh moved that “This House agrees with the Fourth Report of 
Business Advisory Committee presented in the House on 04 July 2022”. 
The motion was put to vote and adopted by voice vote. 
 

16. 04.26 PM The Chair expressed gratitude to the Hon’ble Chief Minister, Hon’ble Deputy 
Chief Minister, Hon’ble Ministers, Hon’ble Leader of Opposition and Hon’ble 
Members before adjourning the House sine-die. The Chair also expressed thanks to 
the staff of Assembly Secretariat, Officers and staff of various Departments of 
Delhi Government, Security Agencies and Media for their cooperation in the 
smooth conduct of the proceedings of the House. 
 

17. 04:27 PM National Anthem – Jan-Gan-Man  
The Chair adjourned the House sine-die. 

 

Delhi  
05 July, 2022   

 Raj Kumar 
Secretary 

 


